TUESDAY, MAY 20, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) AND SUCH OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, TO THE PUBLIC SHAREHOLDERS OF

THE INDIAN LINK CHAIN MANUFACTURERS LIMITED

Registered Office - Office No. 2, Chandra Niwas Hirachand Desai Road Ghatkopar West, Opp. Ghatkopar New Post Office, Mumbai, Mumbai, Mumbai, Maharashtra, India, 400086.

Tel No.: 022-22661013; Email: inlinch@hotmail.com Website: https:/'www.inlinch.com/

Open Offer for acquisition of upto 7,93,000 (Seven Lakh Ninety Three Thousand) fully paid-up equity shares having face value of ¥ 10/- (Rupees Ten Only) each ('Offer Shares') representing 26.00% (Twenty Six Percent) of the Emerging
equity and voting share capital of The Indian Link Chain Manufactures Limited ('Target Company’ or 'ILCML") as defined below at an offer price of? 71.00/- (Rupees Seventy One Only) per equity share, by Mr. Rajendra Kamalakant Chodankar
("Acquirer”) (hereinafter referred to as 'Acquirer’) pursuant to and in compliance with the requirements of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended
('Offer’ or 'Open Offer’).
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This Defailed Pubdc Statement (the 'DPS'} is being issued by Bonanza Portfolio Limited (harsinafter referrad a5 "BPL"),
thea Manager ko the Open Cffer ["Manager to the Offer”), for &nd oo behall of Mr. Rajendra Kamalakant Chodankar
ithe “Acguirer™), in compEarce with the provisions of Requiations 31} ard 4 read with Regulations 13{4), 18(3), and 15[2) of
e SEBI (SAST) Requiations, 2011 and subsagquent amendmmants fharsto (hereinalter relered as "SEBI [SAST) Regulations")
and pursuant to the Fublic Anncuncement dated Tuesday, May 13, 2025, sent frough email o Secisifies and Exchange Board
of India, Bombay Slock Exchange and the Tamet Company al its registered office, i compliance with the provisions of
Fegulations 3(1) and 4 and other applicable Regulations of the SEBI (3AST] Regulalions on Tuesday, May 13, 2025 and was
flad with Secunties and Exchange Board of India ("SEBI") on Wednasday, May 14, 3025, in tarms. of Requiations 14(1) and
1442} of the SEBI [SAST) Regulafions

For the purposes of this DPS, the following terms shall have the meanings assigned to them balow:

"Board of Directors™ means Board of Directors of Tangel Compary,

"Convertible Warrants" refers bo wamanks which will be convertible into equal numbsr of Equity Shares of Rs, 10\ each
of the Tamet Company in sccordance with the provisions of SEBI (ICDR) Regulations.

‘Equity Shares' means the fully paid-up equity shares of the Tanget Company of face value of 7 10.00 (Rupees Ten only)
gach,

"Existing Equity and Voting Share capital™ means ¥ 5000000 equity share capial of the Targat Comparry dividad inbe
5,080,000 equity shares of ¥ 10/~ each, prior to the proposed Preferental Issue of 25,50,000 equity shares of face value of
¥ 100- and 53,00,000 Warrants comeetible into-eqial rumber of equity shares of Rs, 100- each within a period of eightaan
months from the date of afiotment

"Emerging Equity and Voling Share Capital” means T 3,05,00,000 aguily share capilal of the Targed Company devided
into 30,560,004 equity shares of T 10.00 each pursuant fo the allotment of 25 50,000 equily”shares of T 100~ gach on
praferential basis, as 2oproved by Board of Dieclors of the Targel Company on May 13, 2025,

“Public Shareholders” shall mean &l the equily shareholders of the Tamet Company who are eligible to tender their
Equily Sharas in the Open Offer, excepl the Scquirer, Prameiersh of the Targel Company and any person deamed b be
acting in concert with them, pursuant to-and in compliance with the provisions of requiation 7{8) of the SEBI [SAST)
Reguiatians, 2011

"Proposed Preferentlial issue of Equity Shares" shall mean issue of 25, 50000 (Twenly Five Lakis Fifty. Thousand) equity
shares hawing face walie of 7 10 (Rupses Ten Only) at an offer pice.of T 71 (Rupess Sevenly One onlfy] each apgregating
b T 1810050000 (Rupees Eighiesn Crone Ten Lakh-and Fifty thousand Only) on prefenential basis a5 approved by 1he Board
of Directors of fie Targed Compary an May 13, @025 subjedt to spproval of Members and ather regulstars, if any
"Praferential lesue of Convertible Warrants® or "Proposed Preferential lssue of Convertible Warrants™ rafars 1o lhe
proposad preferential Issee ol 5300000 comedible waranls a3 aporoved by the Boad of Direclors of the Targed Comipeny
al thalr meeting held on May 13, 2025, for cash al a price of ¥ 71 (Rupeas Savenly One Only) per convertible veasrant
aggragaling 10 ¥ 37 63.00,000 (Thrly Seven Croee Sty Three Lakh Onlvl. Each Wamanl s converfible info equal number of
Equity Shares of T 1\ aach of the Target Company within a period of eighteen: monthe from the date of aliment.
"Proposed Preferential Issue™ shall collectively maan issue of 25 50,000 {Twenty Five Lakhs Fifty Thousand only)
saully shares having faca value of ¥ 10 (Rupees Ten anly) sach al an offer prca of T 71 {(Rupses Sevenly One anly) each
aggregating bo ¥ 18,10.50,000 (Rupses Eighteen Crore Ten Lexh and Fifty thousand Only) and 53,00,000 warranis
carrertible infs squal rumber of equity shares of ¥ 100 azch within a period of sighlean months from the date of alkimant,
al a price of T.71 (Rupees Sevenly One Only) pes converible warrand aggregabing %o ¥ 37,63,00,000 {Thify Seven Crone
Sixly Threa Lakh Only) a5 approved by the Board of Diréclors.of the Targel Company on May 13, 2025 on preferential
bass, =subject bo approval of Members and other regulagors. if-any

"Stock Exchanged BSE" means BSE Limwted,

"Share Subscription Agreement” refers to the share subscriphon agréement daled Tuesday, May 13, 2025, pursuant fo
which the Acguirer shall be allocaled [subject bo the approval of the mambers and olber ragulatory approvals, i any)
10,00 000 - equity shares: representing 32.79% of Emerging Equity and: Voting Share Capital of the Target Company o
Beauirer at an issue pice of 71 (Rupees Sevenly Cne Only) per aguily share aggregating o ¥ 710,006,000 (Rupess
Seven Crore Ten Lakh Only) propesed to be infised i the Target Company subject to the terms-and condéBons specfiad
In the Share Subscption Agresmant

"Tendering Perlod” has the maaning ascribed 1o i under the SEBI [SAST) Reguiations,

"Voting Share Capital” skall mesn the folef peid-up Equity Share Cagitall Voting Cagital of the Target Company on a fully
difutad basis as of ke 10tk [Tenth) Working Day from the closue of 1he Tandedng Peniod for fha Opan Offer;

"Working Day" means any working day of the Securities and Exchange Board of India (PSEBI™)

DETAILS OF THE ACQUIRER, TARGET COMPANY, AND OFFER

INFORMATION ABOUT THE ACQUIRER

Mr. Rajendra Kamalakant Chodankar [Acquirer’)

8,11 Mr. Rajendra Kamalakant Chodankar, S/ Kamalakan! Chodankar, aged 64 yvears, Indian Rasidenl, baaring
Pemanent Account Number "AAFPCIIGEE" under the Income Tax Act, 1961, resident i Flat Mo, |-702, Golgen
Snuara CH.S., ofl C8T Road, Kalina Santacruz Easl, Vidyaragar, Mumba - 400 098, Acqueer can be contaclad
via iefephone gf +31 9584444435 and emall address being 'raj@rpelectonics.com

The Acquirer has complated his past-gradualion in the fiedd of Inorganic Chemisiny from Mumbai Universigy n 1882
and has over three decades of expasence In the technology consulling indwsiny, specializing in elecino aplics. He
is the Promoter, Chairman and CEO of REP S4E Inrevations Limilad, & technology consulbng company wilth
experse in decino opics, He has successilly desionated and defvered various products including cooled ang
uncoaled deleclor-based thermal imagers, waapon sighls, drone camaras, Aarem 100, and Aaram 1000,

He also has spesrheaded the company’s growth and development, becoming one of the fop 3 Eleclro-optics
Campanigs in India

He also has axperienca in followng Companies In the past

1. Bhabha Atomic Research Center (June 1881 -August 1982)

2. Toshniwal Bros Private Limited JAuqusl 1982 - June 19B4)

3. Exmen Chemicals, Saudi Arabia [June7384- June 1968)

4. Gannon Dunkedey Limibad (Until 1850)

A2

A 13 The gogquirer has obtained DIN '00655008 and:is currenly. servng-a Director in the followng Companies as on the
dats af filng thes DPS {Source; MCA Mastar Datal:
8¢, No. | Name of tha Company Designation
¥ TECHNOLOGY OPTIONS [INDIA) PRIVATE LIMITED Managing Director
2, BACHO PRECESHON ENGINEERMG PRIVATE LIMITED Director
3 RRP ELECTROMICS LIMITED Director
4, RRP DROMNES INMOVATION PRIVATE LIMITED Director
o RAP S4E INNOVATION LBATED Director
6. RAP FUSION TECH PRIVATE LIMITED Director
i EURD ASIA EXPORTS LIMITED Addiional Giractar
8. RAP SEMITEL LIMITED Director

The nat-wordh of Acquirer &5 of Decambar 31, 2024 stanas al 220,35 14 7ER00-|Rupeas Twenky Crora Thirly Fiva
Lakhs Fourteen Thausand Seven Hundred Eighty Nine Only) wide Cerlificate dated May 13 2025 as cenified by
G4 Chidanand Patié, Charered Accountants, halding membership number S00337, padner of G G Patil & Co,,
Charlered Accountams. The firm has its office located ot Offce Mo, 1204, Indravan CHS, Opp Shivaji Hospital,
Kewa Wast, Thane 400805 CA Chidanand Patil, can ba confacied va telephone number al +31-837 2843717 or
vide Emal Address at ‘cachidarand@omall.com' vide cerlificabe dated Tuesday, May 13, H025. Thiz cerificaton
also conferns that Acquirer has sufficient resources o meal tha full obligations of tha Offer

A2 Acquirer Confirmation and Undertaking

The Acguirer have confirmed, waranbed, and undertaken that;
B2
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Tha Acqudrer do nal balong to any Gradg

Acquirer & nok farming parl of the present promotars and promoles group of the Target Company,

Acquirer = nobrelated fo any of the promoters, drectors and key emplovees of the Tarpet Company

Extept the tensacton conlemplaied in the Preferential Afotmeant, as detailed in Pad || below (Background of the Oiler),

thal, has {rggered his Opan Offer Actuiner does nol have any oer melatliorshig with or mlerest in e Targed Compaity,

The Acquirer i in complance with the applicable provisions of Chapter V of SEBI (SAST) Requiations in respect to

aeouisition of eguily sharas n the Targat Comgdnyt

There: are no directors representmg Acqurer on the board of the Targat Company

Acquirer do not hold any Equity Shares in the Targel Company pnor {o the preferential slotment and subsequanily

pursuant la the preferantial allobmant, Acquires shall be cazsifed and wil becoma the promoder ol (he Targel

Campary, subject bo the compliancs of the SEBI (LODR) Regulatans

Acquirer will noi sall he Equity Shares of the Tarpel Company, held, and acquired, & any, during the Cffer penod

i terms - of Regulstion 234} of he SEBI (SAST) Regulstions,

A% an the date of thiz DPE, the Acquirer has not been prohibited by SEBI fram dealing in the securilies, in terms of

direchion sswed under Section 11B of SEBI Act 1992 23 amended or under any other Regquiabons made under fhe

SEBI Act,

A2 10 Acquinar havis nol baen categonzed noris appeanng in:the Wil Defaiters or a Fraudulenl Bormowers” list isswad
by any bank, finencial nsbiulion, or corsertum thersal in accondance with 1he gquidslines on wilful defaulbers or
fraudutent bomowers Bsued by the Rezerve Bank of India,

A2 1 Acquirer have not been declared as "Fugitive Economic Ofienders” under Section 12 of the Fugitive Economic
Offandars Act 2018,

A.212 There are no persons acting in concer ("PACGS"] with the Acguirer for the purpose of this Cpen Offer,

#2193 Acquirer will nol sefl the Equity Shares of the Targat Comgany, held, and acquired, if ary, during the Offer perod in
terms of Regulation 25(4) of the SEBI [SAST) Regulations;

INFORMATION ABOUT THE TARGET COMPANY

The Tangel Company was moorporaied on Oclober 31, 1956, -85 The Indkan Link Chain Manutachunes Limited unigor the

pravisians of Cormpanies Act, 1956 vida Cariflicats of Incorporalion issuad by Reqistrar of Companies, Bombay, Furdber in

shareholders meeting held on September 30, 2023 passed spacial resolufion for aftenng its Memosandum of Association

resifling in change of Corporale Menlifcation Mumber farm LZ3030MHI956PLCO0SERZ (o L47211MMH1356PLCDISEES.

There hag been no change in the name of the Target Company during the Tast thres years,

The reqistered offtca of the Company was chenged from 58, Sonawala Buiding, & Fleor, Mumbai Samachar Marg, For,

Mumiai - 400 023 to Office No, 2, Chandra Niwas Hirachand Desai Road Ghatkopar West, Opp, Ghatkopar New Post

Office Murnbai - 400 086 Tel Mo,: 022-22861013; Email; inhinchi@holmail.com; Websils: hitpswanwindineh, com!

The company = engaged i deakng with frading for all kinds of crops, Gralng, pulses, spices, dry fulls, other edible

praduscts, planiafion of trees of all types and production of all kinds of arganic foods, fruils, vegedsbles, dairy, Torasiny,

agriculbure, hoiculture, tea, coffee, rubber, mineral, cotton, silk, cereals, cotionesdk, vesiversa, wood, fc cuffure, Hmbes,

fued, Roriculture, bee kaeping, fodder raising, seeding and manufacturing, irading | processing of agriculiure pradusct and

alfed activiies. (Sowoe: MOA o Targel Company).

The equily shares of the Target Company are presently listed onfy 28 BSE Limited,
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5 The edquily shares baars 151N INEIS3D0M024, Scng Cods "504746" snd Scrip ID INLCM. Tha Targml Company has

alrepdy ssiablished comnectivity with both the Deposilories e NSDL & COSL
The equity share capilal of the Tamet Company & as folows:

Sr. | Particulars Number of Aggregate amount of Voting Share
Ma, equlty shares equity capltal Capital
1 Aulhorized Eguity Share Capstal 10,00,000 1,00,00,000 100.00%
iTan Lakh| iRupees Ong Crom Only) | (Hundred Pescent
2 Issued, Subscrbed, and Peid- up &, 00,000 T D0, D) 180.00%
Equily Shara Capdal (Five Lakh} {Rup=es Fifty Lakhs Only) | (Hundrad Percent)

A5 on the date of this Delaled Public Statement, the Targal Company’ doasn® have:
a. Any partly pald-up equily shares;

b.. Ouislanding inslrumesnts inwarranls, of opliens o fuly or paetiy converlible debenlures!prelerance shares! employes
séock oplions, etg,, which arg converdible'inde equsly shares at a faler stage;

. Eguity Shares which are forfeded or kepd in abeyance;
d.  Equity Shares which are in lock-n obigation;
6. Dubslanding Equily Shares (hal have bean (ssued bul nol listed on any slock axchanpes.
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The Target Company has ned been sispended on BSE Limied,

There has been no merger, de-merger and spm off in the last three years in the Taged Company

Based on the information available from BSE Limiled, the aquily shares of the Tamge! Compary’ ame-infrequently raded on

B3E Limited within the meaning of Regulation 2(1)4) of the SEBI [SAST) Regulations,

The exlract of the fmanczal mformation based on the unsudied and lerifad reviewed financial siatemenss for ning months

ended December 31, 2024 and audited financial siatemends for the financig vears March 31, 2024, March 31, 2023, and

March 31, 2022, are & under {Amount In lakhs except EPS)

Audited Financial Statemants for the
Financial Year ending March 3

2024 2023 2022

2616 14.08 229
g1 {45.63) (46.97)
Eamings par shane (EPS) 1.82 [5.13)

Met Worth 32230 31315 358,62

* Tha fnancial miormation of the Targal Company is extracted fam e auwdiled fmanci shalemanis fed wth e BSE a5
per Regquiation 33 of Secunties and Exchange Boand of Indis (Lisfing Obbgafions and Discioswe Requiemenis) Regqulation,
215
The prazani Board of Dirschars of Temge! Company &a &5 follows:
Sr. No. | Name | Date of Appointment

i Vighal Pravin Thakkar | 06-02-2023

fal Bhavika Mayur Thakkar | d6-02-2023
3; Jaynish Rameshchandra Kotman | 24062024

|

Unaudited Financial
Statements for Nine
months ended
Decamber 31, 2024
T.50
3.90
784

Particulars

Tesal Reverue
Met Esmings or Profit{Loss) &fter tax

DN
0879551
854805

Designation

Managing Derector |
Woman Diraclor |
|

Independent Director

....... S ke o s 1

D84 T0448

4. Astok Punamchand Jain . || 11-08-2003

11-08-2023
DETAILS OF THE OFFER
The Acquirer are making this Offsr, pursuant o Ragulations 3(1) and 4 of tha SEBI {SAST) Regulations. ta atguine uplo
7,393,000 {Seven Lakh Ninefy Three Thousand) equity shares of 7 10i- each represending 32.79 % (Thirty Two Point
Seven Mine Parcent] of the Emarging aquity & voling share capilal of The Indian Link Chain Manufaciures Limvled ({he
“Offer Size™), at an offer prce of T 71,00 (Rupees Seventy One Only) per equily share’ voling ight from the pubhc
shareniders of the Target Company, Assuming full acceptancs, the tolal consideralion payable by Bha Acoulresr under
fhig Offiar, at fie Offer Price, aggregales io ¥ 5,63,03,000/ (Rupaas Five Crora Sixty Three Lakh Three Thousand
Only) pavable in cash in acoordance with the provisions of Regolation 9(1)a) of the SEBI (3AST) Regulations, subject
ko 1he tarms and condibians sal aul m tha Cfer Documents,
This Cdfer is bemg mada 10 all the pubks sharsholdars of (he Targat Company whe vakdly lendar thair Equity Sharas in the
Opan Offer, subject o the terms and condiSions sat aul in e Offer Documents
This Offer 18 a mandeiony affer and is not cordiliopal wpon 2y minimum kevel of accepiance by the pub®s sharehpiders
of the Target Company in terms of Regulstion 191) of SEBI{SAST) Regulations and is not-a compeding offer in iems of
Fagulalion 20 of SEBI [SAST) Regulabons.
Promataris) of tha Tamget Company, Acquirer and Targe! Company have entered inoa Share Subscription Agreament
I55A) dafed Tuasday, May 13, 2025, 1o record the understanding of the parlies of the share subscrplion agreament in
refation fo the govemance, operation and management of the: Company, and theair inter =& rghils and obbgalions az a
sharehoider of the laget Company,
The Equity Shares groposed 10 be issued in pursuance of Preferantial Issie shall rank par-passy inall respects with the
exising Shares of the Company with reference to all the rghls and benefits inchuding woling rights, rights bo dividends,
slock splits, bonus ssuance and nghls 1s5uance
The Targed Company shall obisin the n-principle” approvel from ihe Stock. Exchange for Bsting of the Equity Shares io be
alletlad o Acquirer 25 parl of tha Prelesandizt Allotment, and deliverad b them & carified trus copy of tha resoubions
passed alihe general meeting of the shareholdars of the Target Company approving, amangst ofier fings, the proposed
issuance and allbment of Equily Shares [0 ba alleéled 10 the Acquirer.
il iz essenfal to nole that Be Acquirer |3 aol permitied. to withdraw This Cffer tased on e Pablic Arnouncement if the
proposed acquisilion through tha Preferantial lzsue doss mof succaed. Public Shambalders s reguested 1o nole fal,
excapt for being in receipt of the In-Principle Approval from the Siock Exchanges. 85 on the:date of this Detailed Putlic
Statament. lhede are mo stalory or other approvals required 1o implament (he Ofer,
The Targe! Compary répresents thal the Subsciplion Shanes allofied under the Share Subscription Agréemant, will be
duly autharized and validly issued undar applicable Laws mcudng in paficuar in accordanca the SEB| Approval and
shall be free and:clear of any and all encumbrances.
Mo achion, suit, procesding, claim; arbifration or mwestigation having besn brought by any person.and no inquiry kaving
been broughl by amy gavarnmenial auhonly, in sach case. spaking Lo reslrain or prohiiil tha carsummation of he
transaction under the Trensaciion Documents
The Manager to the Offer, Bonanza Portfolo Limited, does not hokd any Equity Shares in the Targal Comparyy as on the
date of thés DPS. The Manager fo fhe Offer furher declares and undertakes that, they will not deal in iheir own accoint
in the Equily Shares of Me Tangel Company, dunng the pericd commencing from Be date of haelr appeantment as
Marager unil tha expiry of 15 (Fifkeen] Days from e date of clasure of This. Orfer
To Bie besl of tha knowledge and bebal af the Acauirer, thare are no slalulony and olher approvals required ba be ablaned
ko complete the Undedying Transaction contemplated under preferential alkobmenl or to comglete this Open Offer. However,
it will ba subpect 1o &k slalulory approvals thal may become applicable al a laler dale.
Tha Acguirar infend 1o ralain 1he listng status of Tangel Company and no delistng offer is proposed (o ba mada,
in terms of Reqdaton 2301} of SEBI {SAST] Regulations, in the evend that any of the conddions as per preferential
allctmend, as set gl in Part Il {Backgrotnd 1o the Offar), are nol salisfied or are firally refesed or are othenwize nol mat
with for reasons outside the masonable contral of the Acquires; this Offer shall stand withdrawn. In the event of such
withdrawal, a Public Arnouncement shall be made within 2 (two) working days of such withdrawal, in' the same newspapers
in which this DPS has been publshed and such Pulllic Announcement will also be sent to SEBI, BSE and o the Tanget
Compary af itis Registered Office, in accordance with the provisions: of Reguiation 232) of the SEB! (SAST) Regulations
Thiz Detalled Pubdc Statement I3 being published inthe following newspapers:

Publication
~ Financial Express
Jansalia Al adilion
Mumbal Lakshdeep Mimba Edition

il the Acquirer acquires Equely Shares of the Tamgel Company duning (he persd of 26 {Twenby-Six) weaks after the
Tendering Penad al a pnce higher than the Offer Prca, (hen ke Acquirer shall pay fhe difference betwean the highesl
acquisition price and the Offer Price fo all Public Shareholders whoss Offer Shares have bean acoapled in the Cffer within
60 (Sixty) days from the date of such acquisition, Howaver, no such diférence shall be paid if such acquisition is made
urder analher coen offer undar the SEBL [SAST | Ragulabions, or pursuanl to Sacurilies and Exchangs Board of Inda
iDalisting of Equity Shares) Regulabons, 2021, includng subsequent amendments: fanede, or opan makel purchases
made in the ordinary course on the siock exchange, nol being negotisted acquisiton of Equity Shames of the Tamet
Coampany in-any fm,

| Independant Dirscior

Edition
Al Editian

in tarms ol Regulabon 25(2) of SEB| (3A5T] Regulafons, as on dale of this DPS, the Acqurer doss nol have any plans
ko disposa of or otherwise ancumber any matenal assets of the Target Company i the naxt Twa years after the offer
pesiogd. except (i) in the ondinary course of busingss; or (i) with the prior spproval of the shereholders, Further, subject o
the requisile aporowals, the Acqurer may evakiale opbons regarding disposal of @y surplls assels

The Equity Shares of the Target Company is listed at BSE. Az per Regufation 38 of the Securlies and Exchange Board
of India [Listing Qbligafions ‘and Disclosere Requiremenis) Regulalions, 2016 ("3EBI (LODR) Reguations”| read with
Hule 194 of he Secunties Cordract {Regulation) Rules, 1857, as amendad ["SCRR". the Targat Company |5 requirad o
maintain 3 keast 25% public shameholding, on & continuous basis for listing. I, pursuant & this preferential alotment; the
pubdic sherehoiding in ihe: Target Company reducas below the minimum level required as per the listing agreement
anfered inlo by the Targat Company wilh B5E read with Rula 184 of tha SCRR, the Acquirer hereby undariaka Mal thes
sharaholding in the Target Company will be-reduced, within the time penod specdied in the SCRRE, such that the Target
Compary complies with the required minimum level of public sharehoiding

BACKGROUND TO THE OFFER

1. Thiz ofleris a Inggered offer baing made by the Acquirer in pursuance 1o Share Subscrption Agreemant 1334}
dated May 13, 2025 and in compance with Regulations 3{1) and 4 read with Begulation 15(1) of the SEBI [SAST)
Regulations, 2011 io the Public Shersholders of the Target Company, o aoquire up fo 7,583,000 [Séven Lakh MNinely
Thrae Thausand] Equily: Shares of e valua € 10- (Rupzas Ten Only) each ("Ofler Shares), represeniing 26%
{Twanty Sik Percant) of e Emesging equity & voling shane capital of target company ("Offer Size), at an offer price of
T 71000 [Rupees Sevenly One Onlyl, perequity share [MOffer Prica”), subsiect bo the ferms and conditions mentioned
in fha PA this DPS and bo be sal oul in the letlar of offer ("LoF") ta be issead Ter the Offer in accordance with the
SEBI (2AST) Requiabors, 20H

2. The Beard of Déectars of the Target Company al their meeding held on May 13, 2025 autharized a preferential allpiment
aof -25.50,000 fully paid up equity shares of face value of ¥ 10 (Rupees Ten Only) each at a prce of Rs. 71/- sach
aggregating o ¥ 18.10,50 000 (Rupees Eighteen Crore Ten Lakh Fifty Thousand Only), out of 3aid proposed allctment,
10,063,008 Bully: paid-up equity shares of Tace valus of T 10 eschi-repraseniing 32,79 % (Thty Two Point Saven Nine
Parcent) of Emanging Equily and Voling Sha Capital of the Targat Company proposed o be =suad fo Acguinar at an
isste price of T T1- (Rupees Sevenly-One Only) per equity share aggregating 1o ¥ 7,10,00,000 (Rupees Seven Croe
Ten Lekh Only, in compliance with the Companies Act, 2013 and Chepter W of SEBI (lssus of Capial and Disclosurs
Raquiremenis) Requlations, 2018 and subzequant amendments therelo, subject i (he Shambalders’ approval and
other applicable provisions, if any,

3. Pursuant &z the proposad prefersnhia alktmend, the acquirsr will hold 3279 % [Thirty Two Pomt Saven Nina Percent)
of he Emenging eguily & voting shame capital of he Target Company.

4. Consequent upon acguinng the shares pursuant to the preferential aliobmant, the post preferential sharehoiding of the
acouirer will be 10,00,000 (Ten Lakh) equity shares constibuting 3279 % (Thirly Two Point Seven Nine Percent] of the
Emenging equity & voting share capital of the Target Company. Pursuan to proposed praferentizl alatmend, the Acquiear
wil be holding substantal stake and will be in control over the target company. Acoordingly, this offer is being rade in
ferms of Regulation 301} and Regulsfion 4 read of the SEBI (SAST) Reguiation, 2011,

5. The Board of Dirackars of the Tangel Company, also al ther meeling held an Tuesday, May 13, 2025, has aulhorized an
allotment of 53,00,000 (Fifty Three Lakh] Warants convertible into egual rumber of equity shares of T 105 each, on
preferantial hasis ip Acguirer and idenfified Public Sharehoider investors, for cash, at & price of ¥ 7100/~ (Rupses
Sevanty Ome only} per aquly share aggregating 1o ¥ 37 63,00,000 (Rupeas Thify Seven Croma Siaty Thraa Lakhs
anly), urder Beclion 62 of the Companies Act, 2013 ard In tems-of SEBI (ICDR} Regulatons, 2018 subject to approval
of Shereholders and spplicable statulony approvals. Ol of 53000000 Convertible Wamrants: 40,000,000 Convertible
Wamrants ‘has: baan allotied o Acquirar and 13,00,000 Converible Warranls has been alisted to Public Shamnhaldars,

6. The offer prdce payable in cash by the Acguser i5 in accordance with the provisions of Regulation 5(1)(a] of SEBI
(SAST) Regulation, 2011 and subject to terms and condifion sef out in this DPS and the leter of offer {kat will e
dispaichad o the Public ‘3herehalters in accordance with fe provisions of SEBI (SAST) Regulalion, 2011,

7. As per Requalions 26{6) and 2607} of SEBI [SAST) Regulations, 2011, the Board of Direclors of the iamel comparry s
required {0 corstitute 3 committes of Independend Directors, to provide #s wiilten reasoned recommendation on the
affzr (o the sharsholden: of the larget company and sech recommendafions shall ba published a8 least bvo working
days prior the commencement of the Tendéring Pedad in (he same newspapars whaa the DPS s published. A copy of
ihe above shall be sent bo SEBY, B3E and the Manager to the Open Cifer and in case of & compeling offer's to
Maragens (o the Opan Cifer far every competing after

8. Prmary Obpactve of tha Acguires for the sbove menhanad acquisdion 15 substambal acoquesition al shares and voling
Aghts. accomganied with the changs in control and 1o dassfy himself as’ promoter of Tangel Company along with 1ha
ayssling prormabars

9. The Acquirer may diversidly Its business achivibes in Tulure inlo other line of businass, hawaver depanding on the
requinement and expediency of the business situation and subject 1o 3l applicable taw, rde and regulations.-ihe Board
of Diractors of the Tarpet Company will take approprate business decision from Bme & Time in ordar i improve: the
parfommance of ha langel company,

EQUITY SHAREHOLDING AND ACQUISITION DETAILS

The cument ard proposed sharsholding patisrm of the Acquinar in the Tamet Company and the detads of the acquisifion are
as inllows:

vl

st

Vil. TENTATIVE SCHEDULE OF ACTIVITY

Acquires
Details % of Emerging equity and
Mo of Equity Shares voling Shara C

Equity Shareholding as an tha PA date HIL 0.60

Equity Shares agreed 1o be acquired pursiant of preferenfial A0,00,000 32.71
_allgtment approved in the boand resciution dated May 13, 2025 .

Equity Shares acguired bebween the P4 gale-and the DPS date HIL NIL

Equity Shares proposad 1o be soquired in the. Offer 753,004 26.04
_{assuming full acceptance) — —— S

Poet-Offar Sharabalding on diubed basis on 10* Working Day 17,935,000 §8.79

aller chozing of tendering pedod (assuming full acceplancs)

OFFER PRICE
The Equify Shares of tha Targed Compeany are Bzled and fradad only &1 BSE Limiled.

Bazed on the information avadable on the BSE Limided, the amnuakized trading furmaver of the egquity. shares of the Target
Company during the twefve calendar manths preceding the manth of e Publc Announcement i &, May 2024, Io Aprl, 2025

Stock Exchange | Total no. of Equity Shares fraded during | Total no. of Hsted Traded frading
the 12 calendar manths prior to the Equity Shares (s % of shares listed)
manth of PA Le. April 2025
BSE 38,064 500,300 T.61

Bazad on the above calodlation, the equity shares of (he Targel Comgany am nfrequently traded on the BSE Limited In
accordance with the prowissans of Regulalion Z1)ij) of the SEBI [SAST) Regulstions,

The Offer Price of ¥ 71.00- [Rupeas Sevanty one only) per share of ¥ 100- each has been delermined considanng ihe
parameters &35 set oul under Requiations 8(1) and &) of the SEBI (SAST) Regulations, being highest of the following;

Sr. No.| Particulars Price
al Highest Meqgolinted Price under tha Prederential Allabmand alfracing the coligafions fo 700
maka an Coen Offer (Rupees Savanly
O Onily)
b The volume-weaghtad average prce pad or payable for acmuisiionds) by he Acquer, Mot Applicabla
durng the 52 {Fifty-Twa) weeks immediaiely preceding lhe dala ol Public Announcement
ci | The highest prce paed or payable for any acquisition by Be Acquires, dufing the 26 Mot Applicable
[Tweaniy-Six) wesks immediatety pracedng tha dele of Pubiic- Announcement
dj The volume-weaghled average market pce of Equdy Shares for a panod of B0 (Sixty)
frading days immediztely precading the date of Public Anmouncemant as fraded on Mot Applicable
BSE wher the maxamum volume of frading in te Equity Shares of the Tanged Compary
are recorded dunng swch panad, prosedad soch sharas are requenlly raded
&l | The price determined by takig (o sccount valuation parameters inchuding, book valwe, TT0M
comparable frading mulliples, and such ofher paramaters ag are customary for (Rupees Sevanty
valuation of shares ol such comganias Point Seventy
Cina Cinly)
fl The per share value comouled under sub-reguletion (5] of Requiation B of SEB| (SA5T) hok Applicable
Regiilations

. If the Acqurer acquires Equity Shares of ihe Target Company during the period of 26 {Twenly-Six) weeks afier the

* Mr. Rushabh Doshi, BB Registared Valvsr bearng rumber TBEVRWIAIZ22M0 5050, throwgh e Valvation Regorf
dated May 13, 2025 has certified the fak valve of the equity share of Tanpal Compaay at T 7007 [Rupees Seventy Point
Sevanly Ong Oaly) per Equity Sharg,

In view of the parameters considered and presentad in the Eble above, the Offer Price of ¥ 71.00 (Rupses Sevanty One
Crilyl par agquily share is justified in terms ol Regulation 82} of the SEBI{53A5T) Remilalions and &= payable n ¢ash, Ths
Cfer Price is deromirated ad payable in Indan Rupees only,

There hawe been no corparate acbons underiaken by the Target Company wamaning adiustment of any of the relevant price
parameters under Regulation B9} of the SEBI (3AST) Requiations. The Offer Price may be adusted in the event of any
comporate actions Bke bonus, rights issue, stock split, consolidation, dvidend, demergers, reduction, efc. where the record
date for effecting such comporale achions falis bebween the date of this Detailed Public Staterment up 103 [Thee) Working
Days prior ba fhe commencement of fie Terdering Pericd, in ecordance with Reguiabion 3{9) of the SEB (3A5T) Regulsfions.
Thera has baan no revision in the Offer Prica or to the size ol this Offar as on the: dale of this DPS. In case of any redsion
i the Crffer Price or Offer Size, the Acquiner would comply with Fegulation 18 and all ofher applicable provigions of SEBI
[SAST) Requiations

In case (he Acquirer acouires or agrees |0 acquire any shares of vabng rights In e Target Compary dsing e offer
paricd, whalher by subscrplion or purchase, al'a price higher than the Offer prce, the offer price shall stand revised o tha
Fighest price: paid or pavable for amy such acguisition in leme of Regulation B8, of SEBI (3AST) Regulalions. Howaver,
the Acquires shall nol acqguire any equily shanes of the Targat Company after 1he thind working day pros B Ihe cormmencament
of the tendesing period and unbl the: expey of e tendering pediod

An upward revision ba the Offer Price or 1o the Dffer Size, i any, on accound of future purchases! competing Cifer ar
oifereise, may be done at any fime prior b2 the commencement of the last one working day before the date of commencemend
of the Tendenng Pencd of this. Offer in accordance wih Regulalion 1844} of fhe SEB| [BAST) Ragulalions. In the avent of
such:revision, the Acquirer shall in accordance with Regulation 18(5) of the SEBI [SAST) Regufations (i) make further
deposit into 1he Escrow Accounl peor 8o such mavisian; (h) make a Pubbc Announcemand in the same newsaapars in which
this PS5 has been published; snd i) simultanecusly with the issee of such Pubbc Armouncemen, inform BSE, SEBE and
lhe Targat Company al s Regestessd OHice of such revissan,

Tendering Penpd al & pice higher than the Cffer Price, the Acqlirer will pay the diference between the highes! acquisifion
price and the Qffer Price, fo af Public Shareholders whose Equity Shares have been accepted in the Offer within G (sixty]
tdays from the dale of such acguisiion. However, no such difference ‘shal be paid if such acguisifian is made under anather
Cpen Offer under SEBI [SAST) Regulations, or pursuant to-Secwities and Exchange Board of india {Delisting of Equity
ohares) Regulations, 2021, o open markal purchasas made in the ordinary course on the stack exchanges, not being
regofated soquisition of Equity Shares of 1k Targed Compary in any-form
FINANCIAL ARRANGEMENTS
The tafal requirement for the Open Ofer, assuming full acceptance, La., for the acqusilion of 7,93,000 (Seven Lakh
Minety Three Thousand] equiy shares of T 100- each, at en Offer Price of ¥ T1.0Q- (Rupees Seventy One Only) 5
¥ 563.03,000 (Rupeas Five Crore Sixty Three Lakh Three Thousand Only)
The Aonuirer have confirmed that they, have adequats financial rescurces to meet the financial requirements under the
COpen Offer and have mada fem arrangament for fingncial resources for lullilling the paymand obligations wnder lhis Open
Offer in fenms of Regulaton 25(1) of the SEBI (5AST) Regulations and are gble 1o implement this Open Offer. The Qpan
Cifer obBgations shall ba met by the Acquirer Birowgh their own inlemal resourcas and no borowings from any Bank!
Fingngizl Inslitulion ar MRk or-othersise 5 envisaged by the Acquirer for She purpose of ihs open offer
In accordance with Fagulation 17 of fhe SEBI (3AET) Requlafions, fhe Acquirer heve opened an Escrow Acoound in the
rame and style of ILCML DPEN OFFER ESCROW ACCOUNT" bearing Account Mo, SMT20Z361 with Koisk Mahindra
Bank Limiled, having s regisiered office at 2nd Floor, 27 BEC, Plod Mo, C-27, G Black, Bandra Kurda Comgplex, Bandra
[East), Mumbg - 400 051, ["Escrow Banker”) and have deposited an-amount of T 1,41,00,000 (Ropees One Crore Forty
Ove Lakh Onty), baing mare than 258% (Twenly Five Percand} of the Ofer Considaration payabée under this Cifer.
The Acguirer has duly empowered and awtharized Bonanza Porifolio Limited, the Mamager 1o the Offer, o operaba and
realize the valua of the Escrow Accound and the Spacial Escrow Accaunt m ferms of the SEBI (SAST) Requiations,
Based on Ihe abova, the Manager to the Offer is sabished, {a)-aboul the adequacy of resowces o meal e financial
requirements for the Open Offer and the abdity of the Acquirer fo implemend the Open Ofer in acooedance with the SEBI
(SAST) Regulations, and (&) Mal irm arangemeants for paymenl through venfable means are n place o blfll the Opan
Cdfer obbgations.
In case of upward revision of the Offer Price andfor ihe Clfer Size, the Acquirer would depasit appropriale adddional
gmourd into“an Escrow Account to ensure compliance with Requisiion 1702} of the SEBI [3AST) Reguiations, prioe o
effecting such rewmzion,
STATUTORY AND OTHER APPROVALS
Az on the dateof this DP3; 1o the bast of knowledoe of the Acquirer, there are no stetulony approvals reguired fo soquine
the: equily shares tendered pursiant bo this Offer. Howevear, in case of any such skalulory approvals are required by the
Acouirer later bafore the expiry of the Tendenng Perod, this Offer shall be subject fo such approvals and fhe Acquirer shall
makg the racassary appheatong Tor sueh stabulary approvals,
Al Puslic-Shareholders, including non-resident holders of Equily Shares. mist obtain &l requsie spprovals ragquired, if
any, o tender the Offer Shares (inclding wilboul limifation, te apgroval from the Resarve Bark of India) and submit such
appravals, shang with the other documents required to socept this Offer. In the event such approvals are not simitted, the
Acouirar resarves the right o regact such Equity Shares tendared In this Offer. Further, # the haldars of the Equily Shares
o are nod persons residant in indis had reguired any approvals: fincluding from the Reserve Bank of India, or any oiher
raguiatary body) in respect of the Equity Shares hald by them, they will be required (o subm such previaus aporowvals. thal
they would have cbtained for holding ihe Equily Shares, 1o tender the Offer Shares; along wilh fhe oiher documenis
required by be tendered 1o accepl thiz Offer. In e evenl such approvals are nol subemifled, the Acquirer raserées the nghl
Io rejact such Cffer Shanas.
In casa of delay in ecelpl of any stalutory apporoval, SEBI may, i satishied that delayved recaipl of the reguisie approvals was
mat due to ary wilful defaull or neglect of the Acquirer or 1he failure of the Acguirer to diigently pursiee the application for the
agproval, grant extension of time for the purpose. subject fo the Acquies agresing 1o pay nlerest to the Public Shareholdirs
g5 directed by SEBY, in terms. of Regquialion 13711} of the SEBI (SAST) Regulstions. Further, if a delay occurs on account of
wilful default by the Acouirer in obtaining the requisite approvals, Reguiation 17(9) of the SEBI (3AST) Regulations wil ako
bacoeme applicsble and the smount lying in e Escrow Account shall become lishle for forfsiure,
In ferms of Begutation 2315 of the SEBI (S85T) Regulations, -if the-approvals mentoned n Paragragh VI (A) are not
satisfaciority complied with or ary of the statuiony spprovais e refased, the Acgquirer hawe a right oo withdeaw the Offer
I e event of wilkdrawal, the Acquirer, theough the Manager to the Cllier, shall within 2 [Two] Working Days of such
withdrawal, make an annconcement siafing the grounds far the withdrawal in accordance with Regelabion 23(2) of the
SEBI (SAST) Reqgulations, (n the same newspagers in which e Dataled Public-Statemenl was published, and such
snnouncement wil @ be sent o SEBI, BSE, and the Target Company al its registerad office

Sr.No | Tentatlve Activity Schedule | Day and Date
1, Date of the Public &rnouncement May 13, 2025
2 Pubbizetion dafe of tha DPS in the Mewspaoers May 20, 25
3 Last dale of filing the Draft Lettar of Offer with SEBI May 27, 2025
- Last date for Competing Offers) June 10, A2
5 Last date for recelpt of comments from SEBI on the Braft Lattar of Offer

(i the evend SEBI has nol saughl clanhcaticn ar additional information fom Jung 17, 2025
the: Manzger o the Cffes)
[dentified Date” June 19, 2025
Last dale for dizpaich of he Lefer of Offer 1o the Public Shamsholders of ha. | June 26, 25
| Target Cormpany
B, Last dabe for publication of the recommendations of e commilies of the
indepandent dmactars af lha Targel Company o the Pubbs Sharshaldars July 1, 2025
for this Offer in th Newspapers |
- Lagi date for upward revision of the Offer Price andlor the Offer Size | duly 2, 2025
0. Last dats of publication of spaning of Cdler public annawmcament a1 fha duly 2, 2025
Wewspapers
11 Date of Commencement of Tendaring Parlod (Offer Opening Date) July 3, 2025
i2 Date of Closing of Tendering Period (Offer Closing Date) July 16, 2025
13 Last dals of comminicatng (he reection’ accaptance and complelion of Juby 30, 2025
paymert of considerafon or refund of Equily Shares to the Public Shareholders |

{*] Data fallng on the 107 warking day prar to the commancemsant of e lendenng panod, for e purposes of determining
the pudkc sharsholiers of the Tamgst Company o whom the Leller of Offsr shan' be sand. 1 s clanfied thal &0 the Pubilic
Sharahoidiers fregistened or anvegstsned) of the Tarpel Company; are ebaibbe fo panicisale & s Ofer any fime during the
ferxteariy pariod of fhe Cffer
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Yill. PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIFT OF LETTER OF OFFER

All the Shareholders of the Targel Company, except the afalizes to the praferenlia alickment inchuding persans deemed (o
be actng in condert with such Paries, whether holding the Equity Shares in physical form: or. dematenalized form are
eligible i participate. in this Offer-at amy fme. during e tendering: penod for this Open Offer

Persons who have acquired Equily Shares but whese names do not appear in fhe regisier of members of the Tanget
company on the kentified Date ie, the date faling on the 107 [terth) Working Day prior to the commancement of
Tendenng Penod. or unregesterad ownars of hosa who have acquired Equity Shares afler the ideabified Date, or those
who have not recaived the Letter of Offer, may also paricipata in thig Opan Ofer. Acciderdal cmission 1o send the Latbar
of Offer b any perzon b whom fhe Offeris made or the nan-receipt or delayed recaipt of the Letter of Offer by any such
persan wil not invakdate the Offer in any way,

Tha Leller af Ofer shall be sent through alecironie means o those Public Sharahalgar|s) who have ragsiered their email
fds with the deposiones and also will be dispatchad thiough physical mode by regisiered post | speed post | couner fo
those Public- Shareholder(s) who have not registered their emad ids and to thoss Public Shareholder(s) who hold Equity
Shares in physical form. Futher, on recaipl of requast rom any PubBs Sharehaldar o recaive & cooy of Letter of Cifer in
physical farm, the samea shall ba provided.

Az par the provisions of Begulation 40{1) of the SEBI (LODR) Regulations and SEBI's prass ralease dated December 3,
2018, baanng refarence no. PR 492018, requests for trarsfer of sacunties shall not be processed unless the seourilies
are hald m demateriaized farm with a depasitory with efisct from Apal 09, 2018 However, in accordance with the SEBI
kaster Circular Mo, SEBUVHONCFD/PoD-1/PICIR2023/31 dated February 16, 2023, shareholders holding securilies in
physical form s -allowaed fo tender shares inoan Open Offer. Such tendaning shall be as per the provisions of the 3EBI
{SAS T Regulsions. Accordngly, Public Sharencdders holding Equiy Shares in phvsical form as-well are eligible o tender
fhair Equity Shares i this Open Offer as per the provisions of the SEBY (SA5T) Regulabons

Ini the event thal the number of Equily Shares validly lenderad by the Public Shamshaldars undear this Gffer (£ mora than the
numier of Equity Shares agmed to be acquired in this Offer; tha Anquner shall accepl those Equily Sharas vaidly tendered
by such Public Shareholders on & proporiionaie: basis in consultation with the Manager fo the Offer,

Tha Opan Cffer will be implemented by he Acquedr through slock exchange mechanism made avallable by B3E in the
form of separate window (" Acquisition Window”] &5 provided under 1he SEEBI [SAST) Repulstions end SEB| circular CIRY
CFO/POLICYCELLM 2045 dated Apnl 13, 2015, B3EB circuler CFRDCRACIRPIZ016M1 M dated Decamber 09, 2016
and SEBI circwlar SEBIHOVCFDVDCRINCIR/P202 1615 dmed August 13, 2027,

T

10

11.

12

IX.

The shares of the Targel Company are listed al BSE Limied. The Acquirer infend o use the Acquisilion Window' Platform of
BEE Limitad for the purposs of this offer and for the same B3E Limited shall be the designaled stock axchange for the
purpose of tendering Equity Shares in the Open Offer, Further, Separate Acouisition Window will be provided by the BSE
Limied Io faciltate placing of sell onders, The Seling Broker can gnter orders-for demat shares ag well &s physical shares,
The Acquirer have appointad N&un] Stock Brokers Limited ("Buying Broker™) as the registered broker for this Offer,
through whaom the purchasas and the satilement of the Offer shall be made. The confac deleds of the Buying Broker are as
menficnad below

Name Mikurij Stock Brokers Limitesd

CiN T4 D 1094PLCOG01 3

Addross A82 Ground Flooe, Left Portion, Kamla Magar, Mew Delhi-110007
Contact Number +31- D11- 47030017 -18/ B700240043

E-mai! Address compliancecfficer@nikunjonline. com

Contact Person Mr. Pramod Kurnar Sultania

SEB| Registration Ho, INZO00169335

Pislic Sharsholders who desire io tender thelr Equity Shares under the Coen Offer would have to inbmate ther respective
siock brokers ("Selfing Broker™) wilhin fha normal freding hours of the secondary marked, during the Tendesing Fariod.

The cumutative quantity tendered shall be digplayed on B3E website Le. www bseindia com, throughout the frading session
al specific intervals by BSE during the Tendering Peritd,

Upon fmalzation of the entiiement, only accepled quantity of Equidy Shares will be debited from fhe demal accaunt of the
concemed Public-Shareholdar.

The-procass.of tendering Equity Shares by the Public Shareholkders holding demat and physical Equily Shares will be
saparately enumeraled in the Lalter of Offar and would ba availabba on Se websita of SEBI a1 www sebi.govm and an
wabsite of Manager to the Cifer al wiww. Donanz gonine. com.

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE
LETTER OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET
COMPANY A3 ON THE IDENTIFIED DATE. KINDLY READIT CAREFULLY BEFORE TENDERING THE EQUITY SHARES
IN THIS OFFER. EQUITY SHARES OMCE TENDERED IN THE OFFER CAMMOT BE WITHDRAWN BEY THE PUBLIC
SHAREHOLDERS,

X. OTHER INFORMATION

1, Al the mformation partaining to the Targel Company dndior the Sedlers in this DPS has baen oblained from publicly
available sowrcas-or provided by the Target Company andlor-She Selers, &5 fhe case may be, and the accuracy thersof has
nat bean independently venfied by the Acquirer or the Manager to the Offer, The Acguirar and the Manager to the Offer do
not acocept any respansiility with respect to such infomation retaling to the Target Comgany andior the Sellers.

2. The Acquirer accepls full responsibility for the nformation contained in thes Datailed Public Siaternent (ofher than such
informabon a5 has been oblained from public sources or provided by the Tarpet Company andior the Sallers} and far their
chligalions % laid down in SEBI (SAST) Ragulallons

3. TheAcqurer have appointed Pura Sharegisiny (Indka) Private Limited {CIN; UGT1 20MH1S93PTC74079), as the Regisirar
o tha Offer, having SEBI Regsiation No. INRTODDO1112, hawing their office located at Unil Ma. 8, Ground Floor, Shiv
Zhekli Industrisl Estate, J, R, Boricha Marg, Lower Pared East, Mumba - 400011, Maharashira, ndia, Contact Person:
Ms. Deepali Do Tel Mo. 31 022-48614132 Email; support@purvashare.com and Websife: www.purvashare.com

4, Pursuant fo Regulation 12 of the SEB! (SAST) Regqulafions, ke Acquinar have appointed Bonanza Portfolio Limited a5
the Manager fo the Ofier,

b, The Daladed Public Statamenl will ba: avaiable and accessibla on he websites of SEBI at www.sebi govin and B3E &

wiw, bseindia com
E. Inik=m OPE, &l referencas to Rs. ¥ ere referencas bo the Indian Rupess
T, IntresDPS, any dizcrepancy inany amounts ag a result of mufSpicalion andior Wotadng & due 1o rounding off
ISSUED BY THE MANAGER TO THE OPEN OFFER
BOMAMZIA PORTFOLIO LIMITED
CIM: UEES91DL1392PLC05 2230
;/// Bananza Howsa, Plol Ma. M2, Cama Industial Estate, Walbhat Boad,
batid The Hub, Goregaon [East), Mumbal - 400 083
Bon u"za Contact Person: Ms. Swali Agrawel! Mr. Abhay Bansal
Tel Mo.: +91 22 BB3G3TTS 491 11 40748709
Email: swatiagrawalfibonarzacaling comd abhay bansaiibenanzamline. com
SEBI Reglstration No.: INMODIOT2506G
Website: www bonanzaonline.com For and behalf of the Acguirer
Place : Mumbai Sl
Date : May 18, 2025 Rajendra Kamalakant Chodankar
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